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9. The Ministers and Deputy Ministers shall be entitled to trass&}lmg gn"g‘;a%
and daily allowances while touring on public business and suitable residential Jllswance:
accommodation at places visited by them on such business, at such rates .gmi.
and upon such conditions as may be determined by rules or orders, iy

: tion at place:
_other than
head.
fuarters.

1(} Subject to rules or orders a “‘singter and a Eeputy Minister and the Medical
members of the family of the Minister or the Deputy Minister as the ease “Hendance.
may be, who are residing with ahd dependent on him, shall be entitled, free
of charge, to accommodation in hospitals maintained by the State Govern-
ment &nd to medical attendance and treatment,

Bxplanation.— For the purposes of this section “‘a member of the family”
. means the husband, wife, son, daughter, father, mother, brother or sister,

11. There shall be placed at the disposal of the Chief ?\Imlster a sum of gﬁmptu&ry

- - allowance
- RBs. 10, 000 per year as wmptuxxr;y allowanee, . Y e

Minister,

12, No f‘zv;lt}mmndmﬁ any thmg emt‘zme& in any law for the time being Ministers
in force determining the salaries and allowances of members of the State %?‘i Deputy
M 1 inisters not

Legislature, a Minister or a Deputy Minister shall not be entitled to receive entitlod 1o
any salavy or allowances under sueh law, ait}‘ouﬂ h he is a2 member of the salaries and

. ~ allowances
Gujsrat Legislative Assembly, . o s e

- : of State
: Legls}atura,

13, For the avoidance of doubt, it is hereby é{\ciared that a perwn shall  Deputy
. not be disqualified for being ffhmen ag o for %}emﬁ a member of the Gujarat %‘é‘f&is
Legislative Assembly mem}\; by reason of tbe‘ fact i:hm he holds the office  qualified,

~ of a Deputy Minister, ‘
14. (1) The State Government mayv make rules or {)rde}*s for ﬁarryiné Power of

out the purposes of this Act, , : ¢ C‘mii%:;; .
. : . R a0V o
(2) Any rule or order made under this section may be made so as to be to make rules

retrospective to any date not earlier than the lst Iﬁm* 1960, and orders,

{3} Rulesororders made under this \{}{“i?t??} shall have effect as 1f enacted
in this Aet. , >
?‘{?‘* 15. The Gujarat Ministers’ Salavies and Allowances (}rgmmnce 1960 is  Repeal of
1501, hereby repealed and the provisions of sections 7 and 25 of the Bombay  Gujaret

- General Clanses Act, 1904 s}zwii apply to such ré;}ea} agif that Ordinance g?f%%nﬁf
were an enactment, o , 1960,

SRINTED A7 THE GOVERSMENL PRELY. BARODA,
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PART I¥

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 24th April, 1972 is hereby published for general information.

N. C. BUCH,
Deputy Sceretary 1o the Government of Gujaral,
Legal Departiment.

GUJARAT ACT NO. 3 OF 1972,

(First published after having received the assent of the Governor in  the
“Gujarat Govermnent Gazette” on the 1st May 1972)
An Act to amend the Gujarat Ministers’ Salaries and Allowances Act, 1960.

1t is hereby enacted in the Twenty-third Year of the Republic of India as

follows: —
1. (I) This Act may be called the Gujarat Ministers® Salaries and Allowances Short title
(Amendment) Act, 1972, :‘;ﬁmn“_
{2) It shall be deemed to have come into force on 17th March, 1972, ment.

Gui, ¢ 2. In section 4 of the Gujarat Ministers’ Salaries and Allowances Act, 1960 Amendment

1935 {hereinafter referred to as “the principal Act”), in sub-section (7), for the words g G’:‘;fig’;f‘l
* “in Ahmedabad” the words “in Gandhinagar” shall be substituted. 1950,

24
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Amsndment 3, In section 5 of the principal Act,—

of saction

of Guj. & of

1980. () after sub-section (1), the following sub-section shall be inserted, namely: —

“(14) Where, under sub-section (/), the State Government has provided
for the use of the Ministers motor cars or other conveyances, it shall also
provide to them, free of charge, the services of a driver for each such car
or conveyance.”,

(2) in sub-section (2), for the figures “250" the figures “150" shall be
substituted.

Amendmont 4. In section 7 of the principal Act, in sub-section (), for the words “in

g*f' ’ﬁs’_ﬂ“e’ofAhmcdabad”, the words “in Gandhinagar™ shall be substituted.
1960,

Amendment 5. In section 8 of the principal Act—

of et s
fgso,ul' ? (1) after sub-section (I}, the following sub-section shall he inserted, namely: -~
“(I4) Where, under sub-section (), the State Government has provided
for the use of the Deputy Ministers motor cars or other conveyances, it
shall also provide to them, free of charge, the services of a driver for each
such car or conveyance.”;
(2) in sub-section (2), for the figures “2507 the figures 150" shall be
substituted.

Amsndment 0. In section 14 of the principal Act, after sub-section (3), the following suhb-

of seetion 14 gections shall be added, namely:--

ofﬁ(gu].ﬁof

1960,

“(4) All rules and orders made under this section shall be laid for not less
than thirty days before the State Legislature as soon as possible after they
are made and shall be subject to rescission by the State Legislature or such
modifications as the State Legislature may make during the session in which
they are so laid, or the session jmmediately following.

(5) Any rescission or modification so made by the State Legislature shal
be published in the Official Gazette and shall thereupon take effect.”.

PRINCED AT THE GOVERNMENT CONDRAL PRESS, GANDHINAGAR.
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PART 1Y

Acts of the Gujarat Legislatare and Ordinance promulgated and
Regulations made by the Govemor.

The following Act of the Gujarat-Legislaturc having been assented to by the
Governor on the 3rd November, 1973, is hereby published for general information.

S. 5. SHAH,
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 20 OF 1973.

(First published after having received the assent of the Governor in the

“Gujarat Government Gazette” on the 6th November, 1973).

An Act further to amend the Gujarat Ministers’ Salaries and Allowances

Act, 1960,

Tt is hereby emacted in the Twenty-fourth Year of the Republic of India
a8 follows :—

1. This Act may be called the Gujarat Ministers' Salaries and Allowances Short title.

(Amendment) Act, 1973.

269
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270 GUJ. GOVT, GAZ., EX., NOVEMBER 6, 1973/KKARTIKA 15, 1895 . [Pamy IV
A;n:a%td:men; 2. In clause "(b)F of section 2 of the Gujarat Ministers’ Salaries and Allowances Saj-
of Guj‘."“w Act, 1960 (hereipafter referred to as “the principal Act”), for the words E}Iso,o

of 1960. “ “Minister” includes the Chief Minister” the following shall be substituted,
namely :—

' “Minister ” includes—
(3) the Chief Minister,
(#5) the Deputy Chief Minister, and
(%) Minister of State”.

Amendment 3, In section 3 of the principal Act,—
of seotion 3
of Guj. VI

of 19080. (I) after the words “per month” the words, letters and figures “and
to each Minister of State a salary of Rsa. 950 per month” shall be
added ;

(2) to the marginal note, the words “and Ministers of State” shall be

added at the end.

Amendment 4. In section 13 of the principal Aect,—

of section 13

of Guj. VI of

1980, (I) for the words “office of & Deputy Minister” the words “office of a
Minister of State or of a Deputy Minister” shall be substituted ;

(2) in the marginal note, for the words “Deputy Ministers” the words
“Ministers of State and Deputy Ministers” shall be substituted.

Ropeat of D. The Gujarat Ministers’ Salaries and Allowances (Amendment) Ordinance, Guj.
Guj. 9():d. 11973 is hereby repealed and the provisions of section 7 of the Bombay Ganeral ?”di.
0.

of 1878 (lauses Act, 1904 ; 8hall , apply ; to such_ repeal as if that Ordinance were an 1g73,
enactment.

Bom.

I of

1904,

PRINIED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations  made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 13th October, 1980 is hereby published for general information.

N. B. PATEL,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 21 OF 1980

(First published after having received ihe assent of the Governor in the
““Gujarat Government Guzette” on the 17ih October, 1980.).

An Act further to amend the Gujarat Ministers” Salaries and Allowances Act, 1960.

It is hereby enacted in the Thirty-first Year of the Republic of India as
follows : —

1. This Act may be called the Gujarat Ministers’ ‘Salaries. and  Allowances.ghori titte.
(Amendment) Act, 1980. ' _ : ' . -

1

Guj. 2. In the Gujarat Ministers’ Salaries and Allowances Act, 1960, in section 14, A'mo“d',,w“t,

:’;;ﬂgf_ for sub-section (), the following sub-section shall be substituted, namely:— OOE ff{fj““{jll* .
of 1960,

“(I) The State Government may, by notification in the Offical Gazette
. make rules or orders for carrying out the purposes of this Act.”.

: : 39-1
Extra—1¥-—39 _ .
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PART IV

~ Acts of the Gujarat Legislatore and Ordinances promulga!ed and
Regulations made by the Governor,

~ The following Act of the Gujarat Legislature having been assented to by the
Governor on the 19th September, 1986 is hereby publlshed for general information.

I.P. VASAVADA,
Secretary fo the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 29 OF 1986

(First " published, after having received the assent of the Governor in the
“Gujarat Government Gazeite” on the 20th September, 1986.).

An Act further to amend laws relating to salaries and allowances of Members ang
Speaker of Gujarat Legislative Assembly, Ministers and Leader
of -the Opposition.

It is hereby enacted in the Thirty-seventh Year of the Republic of India as
follows : —

1. (1) This Act may be called the Gujarat Salaries and Allowances of Shors tils ™

Members and: Speaker of Gujarat Legislative- Assembly, Ministers and Leader *% oommens
of the Opposition Laws (Amendment) Act, 1986. Semens.

(2) It shall be deemed to have come into force on the 1st September, 1986,

*

of
2. The enactments specified in column 2 of the Schedule shall be amended enmu.

to the extent and in the ‘manner specified in column 3 of the said Scheduls,

39—-1
Nmknu-as!—l :
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392 GUJARAT GOVERNMENT GAZETTE, EX., 20-0-1956 PART IV |
S S A T e S - '
SCHEDULE _ o , _ ;
{See section 2)
8r. Name of the enaotmmts ' Amendinentm_ i
No. , !
1 ’ q . 3 |
1. The Gujarat Legislative Asse- 1. In seotion 3,—
mbly Members’ Balariea and
Allowances Act, 1960 ](Gu] I :
. of 1960). . (1) in sub-seotion (1), for the
: figurea “400”, the figures

_ “500” shall be Bnbstltuted;

(3) in sub-gestion (2), for the

fi “800”, the figures

“B0O” shall be substituted.

3 In sectuon 4,—

(1) in clanse (a), for ‘the figures
- “40”, the figures “T0" shall J
be substituted _ ‘4

(2) in olause (b}, fdr the figures
“40”, the figures “70” shall
be anbstltuted

3, In aection 5B, in the proviso,—

{1} for the figures “5000”, the
figures “7500” shall be
aubahtuted ahd e B

2) for t]m flgu:es “10,0007;
the figures 15, 000" shall
be anbatituted. - B

4. In seofion 6A, in aub-aeehon &) ;
- for the- figures “200”, the figures- |
“400" shall be substituted. ' :

B, In section 8,—
{1} after sub-section (), the follo~

wing sub-section shadl be insorted,
sely:—
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 “(2) There shall bo paid to every

Member a sum of R, 160/ par
month towards the gogst
of services of & parsonal ass;.
stant that may be incurred
by him as such Member,”;

(2} in sub-sestion (8), for the
first proviso, the follows
viso shall be substituted,
namely:—

- “Provided that—

(8) a Member and the Mem-
bors of his family whio are
residing with and de.
pendent on him shall be -

-entitled—

() in a place where there is
- 1o hospital maintajned
by the State Government,
such accommodation,
- medical attendance or
treatment in a hospital
maintained by a.munijei.
pality or a panchayat;
and S

(i) notwithstanding that in
~aplace where there is a
hospital maintained by
the State Government,
in the vase of emergency
- to be certified by the
Civil Surgeon of snch
hospital, to such acco-
mmodation,” medical,at-

'/ tendance or., treatment
" ina hospital mainfained
by a Municipal Cop- .
poration or a mnnieipa-
lity; and

(b} & Member shall ‘b entitled
- In respect of such attends
ance or treatment eithep
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3

2.

3.

L

The Gujarat Legislative Assem-
bly (Speaker and Deputy
Speaker) ' Salaries and Allo-
wances Aok; 1960 (Guj. IIL of

. 1960).

‘The Gujarat Ministers’ Sala-
ries and Allowances Act, 1860

(Guj. VI of 1980).

I

1‘

1.

in a place in the State of
. Gujarat where there is no
hospital maintained by the
State Government, s munici-
pality or a panchayat or in &
place in any part of India
outside the State of Gujarat

to be reimbursed by the State . .

Governmentgsubjeot - to such
rules as may be made under
gection 10 in this behalf, with
any amount paid by him on
account of attendance and
treatment taken by him -
or & member of his family
residing with and deperidant
on him from any registered
medical practitioner on pro-
duction by him of a cerfifi- -
cate and bills regarding the
charges paid by him to such
medical practitioner;”;

(3) in sub-section (BA), furthe
figures  “100”, the figures .
“300” shall be substituted. =

In section 3, for the figures “1600”
the figures “2000” shall be sub-
stituted.

In section 5, in 'sub-éection {2),
for the figures *300”, the figures
“500” shall be substituted.

"In segtion 3—.

(a) for the figures “1600”, the
figures “2000” shall be sub-
stituted;

(b) for the figures “1400”, [the
figures “1800” shall be sub-
shituted. :
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30

s

2,

i The Gu]arat Legislative Asse— L.
- wably (Leader of the Opposi-
6iou) Salary and Allowances

~ Aot, 1979 (Guj. 16 0f1979).

M‘-"“-""’x‘b\

. L .ﬂ.r

{I:; aﬁctlin.)n b, in sub-section (%),
or the figures “300”, the figures
“500” shall be aubstltubed o

In scotion 6, for the figures

“1200”,- the figures “1600%
shall be substibuted. -

In section 8, in sub-section )
for the figures “300”, the figurea
“500” shall be substituted,

In seotion 3, for the fi
‘1600”7, the figures “2000” shall -
be aubstltuted

-In.section B, in sub-section (2), -

~ for the figures “300”, the figures

569" ghall be substituted.

*EF—Hxpra—-39—2
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- The fui]m;:ing Act of the Gujarat Legislature, having been assented to.by the
Governor on the 30th July; 1998 is hereby published for genetal information.

&0 L KUM. H. K. JHAVERL,
Secretary to the Government of Guijarat, -
Legislative and Parliamentary Affairs Department.

; GUJARAT ACT NO. 20 OF 1998.
(First published after -having recéived the assent of the
Gujarat Government Gazette, on the 31st July, 1998.) :

AN ACT

farther to amend the Laws relating to salaries and allowances of

‘Members, Speaksr and Deputy Speaker of the Gujarat Legislative
Assembly, Ministers and Lecader of the Opposition.

Governor in the

It is . hereby enacted inthe Forty-ninth Year of the Republic of India as -

follows :—

L. (1) This Act may be called the Gujarat Salarics and Allowances of Shon e _sad
Members, Speaker and Deputy Spedker of the Gujarat Legislative Assembly, - ..
- Ministers and Leader of the Opposition Laws (Amendment) Act, 1998.

(2) It shall cutﬁe into force on the 1st August, 1998.

column 2 of thie Schedule shall be mfnsnd'cd imrg;ﬂd“‘“; m"[f
menis.

2. The enactments specified in
in column 3 of the said Schedule.

to the extent and in the manner specified

IV—Ex. 23—1 23—1
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SCHEDULE
{See section Z)

o,
No. Name of the enactment Sxtent of Amendments.
1 2 4 A
1.  The Gujarat Legislative B In section - g

.Assembly Members® - (D) im sub-se.cuon (1), for the figores "750",
Salaries and Allowances the figures "1,500" shall be substituted ;
Act, 1960 (Guj. II of :

1960). ' : 4

(2) in sub-section (2), for the figures "750",
the figures "1,500" shall be substituted.

2. In section 4, in clauses {a) and (b), for the
figures "100", the figures "150" shall be
substituted.

3.4In section 5B,—

(1) for the words "first class or any other
class the-fare for which does not exceed that
for the first class”, the words "first class or
by second class air conditioned” shall be
substitated; ;.

{1} in the proviso,—
(a) for the words "or any one other mem-

ber™ wherever they occur, the words "and
two other members” shall be substituted;

- (b) for the figures "7500"-and "15,000",
the figures "10,000" and "20,000"shall be’
substitated respectively :

(3} in the Explanation, for the words "or any
one other member" wherever they occur, the
words "dnd two Dlhﬁ‘-l‘ members" shall be
substituted.

4. In section 6,—

{1) in sub-section (1), for the words "be
» “provided with one free non-transferable
pass entitling him", the words-"on the
production of tdﬂl]tll}’ card, be entitled”
shail be substituted;

: (2) in sub-section (2), for the words "such
-pass”, the words "such identity card" shall
be suh;timte:d;

(3) in sub-section (3), in the proviso, for
the words "or any one other member”, the
words "and two other members” shall be
substituted.
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- Travel
faciiities
by air.

2. ~ The Gujarat Legislative
Assembly (Speaker and
Deputy Speaker) Salaries
and Allowances: Act,
1960 (Guj. 11 of 1960). -

5. After section 6, the following ssection
shall be inserted, namely:—

"0AB. Any member may undertake or per-
form journey alongwith ¢o- traveller by air
from the nearest airport from his residence
to ahd-fro in any part of India en three
occasions in each year: '

~ Provided that differsnce between the fare

for journey by air and the fare for journey by
railway by first class or by second class air
conditioned, whichever is higher, shall be
borne by the member.". '

6. In sectiori 6AA —

(1) for the words "or any one other mem- :
ber”, the words "and two other members"
shall be substituted: -

(2) for the words "spouse or the mem-
bers", the words "spouse and the mem-
_bers" shall be substitated.

7. In section 6A, in sub-section {2}, for the
figures "1200", the figures "3,000" shall be -
substituted, °

8. Insection 8.—

(1) in.sub-section (2), for the figures
"600", the figures "2,400" shall be sub-
stituted; _ s ;

(2) in sub-section (5A),—

(a) for the figures "400", the figures
"1,&0{1‘_' shall be substituted :

. (b) for the words "postal charges”, the
words "postal and stationery charges”
shall be substituted.

L

9. In section 9,— :
(1) after- the words "Deputy Speaker”
occuring’at two places, the words "Leader
of the Oppaosition" shall be inserted;

(2) in the marginal note, after the words
"Deputy Speaker", the words "Leader of
the Opposition" shall be inserted.

_ 1. In section 3, for the figures "'250::}", li’le
- figures "4,500" shall be substituted.
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2. In section 3A, for the flgures "1000",
the figures "3,500" shall be substituted.

3. In section 5, in sub-section (2), for the
figures "1500", the figures "3,000" shall
be substituted. i
4. After section 6A, the following sec-
tions shall be inserted, namely :—

Free "6AA. The Speaker and the Deputy
transit by Speaker shall be provided with facilities
which shall entitle them at any time to
travel by first class or by second class air
conditioned by railway in any part of
India in such manner and subject to such
“ conditions as may by rules or orders be
prescribed in that behalf .

railway.

Provided that such travel by railway in
any part of India outside the State of
Gujarat may be availed of by the Speaker
or .as the case may be, by the Deputy -
Speaker singly or jointly with his spouse
and two other members of his family
residing with and dependent on him, sp
however, that the total distance so travel--
led by the Speaker or, as the case may be,
the Deputy Speakér singly in any vear
does not exceed 10,000 kilometres and
-the total distance so travelled jointly by
the Speaker or, as the case may be, the
Deputy Speaker and his spouse and two
other members of his family residing with
and dependent on him in any year does not
. exceed 20,000 kilometres.

Explanation.—For the purpose of cal- .
culating the number of kilometres
traveiled by the Speaker or, as the case

‘ may be, the Deputy Speaker jointly with
4 his spouse and two other members of his
family residing with and dependent on _
him, outside the State of Gujarat, the
- number of kilométres travelled by him
and by his spouse and two other members
of his family residing with and dependent

on him shall be counted separately.
Free =  "6AB. The Speaker and the Deputy
? transit _ Speaker may undértake or perform jour-
. ‘ by air “ney along with co-traveller by air from

. the nearest airport from his residence to
and fro in any part of India on three oc-
cassions in each year :

- Provided that difference between the fare
for journey by air and the fare for journey
by railway by first calss or by second class
air conditioned, whichever is higher, shall
be bomne by the Speaker or, as the case
may be, by the Deputy Speaker.".
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3. The Gujarat Ministers’
Salaries and Allowances

Act, 1960 {Gu_] VI of -

1960).

3. I» section 6B,—

(1} in sub-secticn {1), for the words "a
telephione  installed”; the = words.
"telephone facilities" shall be substituted; "

{2} in sub-section (2), for the words
“telephone  installed", the words
"telephone facilities prcwded" shall be
substu:uted

6 In section Tﬁ for the ﬂgures "30,000",
the figures "60,000" _shall be substituted.

7. In section 10, for the figures "2300",
the figures "4,500" shall be substituted.

2. In section I0A, for the figures "1000”,
the figures "3, 500" shail be substituted,

Q2 in section 12A.—

(1) in sub-section {l}: for the .-wurds "a
telephone  installed”, the  words
“telephone facilities” shall be substifuted;

(2) in sub-section (2), for the words

“telephone  installed”, the “words
"telephone facilities provided” shall be

substituted. :

10. In section 12C, in sub-section (3), fdr
the figures "1500", the figures "3,000"
shall be substituted. .

* 1. In section 3, for the fgﬁms "2500" and

figures “230{]" the ﬁgures "4,500" shall.

be substlwtad

2. In section 3A, for the ﬁgures "1000",
the figures "3,500" shall be substituted.

3. In section S, in sub-section (2), for the
figures "1500", the figures "3,000" shall
be substituted. :

4. In section 6, for the figures "2100", the -
figures "4,500" shall be substituted.

5. In section 6A, for the figures "1000",
the figures "3,500" shall be substituted.

6. In section 8, in sul:—.sacti:m (2), for the
figures "1500", the figures "3,000" shall

- be substituted.

7. After section 9A, -the following sec-
tions shall be inserted, nameély :—
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37

Free
transit

by railway.

Free transit

rb}’ 2iT.

"9AA. Every Minister and Deputy
Minister shall be provided with facilities
which shall entitle them at any time to
travel by first class or by se<ond class air

conditioned by railway in any part of -
~ India in such manner and subject to such
-conditions as may by-rules or orders be

presecribed in that behalf:

Provided that such travel by railway
in any part of India outside the State of

_Gujarat may be availed of by a Minister

or, as the case may be, a Deputy Minister
singly or jointly with his spouse and two
other members of his family residing with
and dependent on him, so however, that
the total distance so travelled by the Min-
ister or, as the =ase may be, the Deputy
Minister sipgly in any vear does not
exceed 10,000 kilometres and the total
distance so travelled jointly by the
Minister or, as the case may be, the
Deputy Minister and his spouse and two
other members of his family residing with
and dependent on him in any year does not
exceed 20,000 kilometres.

Explanation.—For the purpose of cal-
eulating the . number of Lkilometres
travelled by a Minister or, as the case -

- may be, a Deputy Minister jointly with his

spouse and two other members of his
family residing with and dependent on
him, outside the State of Gujarat, the
number of kilometres travelled by him
and by his spouse and two other members
of his family residing with and dependent

on him shall be counted separately.

9AB. Every Minister and the Deputy
Minister may undertake or perform jour-

ney alengwith co-traveller by air from the
nearest airport from his residence to and

froinany part of India on three occassions
in each year:

Provided that difference between the fare
for journey by air and the fare for journey
b}r railway by first class or by second class
air conditioned, whichever is higher, shall
be bome by the Minister or, as the case
may be, the Deputy Minister.".

. 8.7In section 9B,—

{i} in-sub-section (1), for the words "a
telephone  installed”, the words
"telephone facilities" shall be substituted;
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3

-

The Gujarat Legislative

Assembly (Leader of the
Opposition) Salaries
and_ Allowances Act,
1979 (Guj. 16 of 1979).

Free transit
by railway.

(2) in 'mb—sectinn (2), for the words "a’
telephon installed”,  the. . words
telephcme facilities pmvljed" shall be
substituted..

9. In section 1 1, for the ﬁgures "75,000",
the figures "1,50,000" shall be sub-
stitnted. :

1. In section 3, for the figures "2500", the
figures "4,500" shall be substituted.
2. In section 3A, for the figures "1000",
the figures "3.500" shall be substituted.

T i retinn 5 s sl mcction {2 | for 1he

figures "1500", the figures "3,000" shall
be substituted.

4. In section 8, in sub-section (2}, for the
figures "200", the figures "500" shall be
substituted. e

5. A”ter section §, the following section
shall be inserted, namely :—

"8A. The Leader of the opposition shall
“be provided with facilities which- shall
entitle him at any time to travel by first
class or by second class airconditioned by
railway in any part of India in such man-
ner and subject to such conditions as may
by rules or orders be prescnbe.d in that
behalf :

Provided that such travel by railway in
any part of India outside the State of
Gujarat may be availed of by the Leader

~ of the Opposition singly or jontly with his

spouse and two other members of his
family residing with and dependent on
him, so however, that the total distance so
travelled by the Leader of the opposition
singly in any year does not exceed 10,000
kilometres and the total - distance so
travelled jointly by the leader of the Op-
position and his spouse and two other
members of his family residing with and

- dependent on him in any year does not

exceed 20,000 kilometres.

_ Explanation.—For the purpose of cal-
-culating the number of kilometres

travelled by the Leader of the Opposition
jointly with his spouse and two other
members of kis family residing with and
dependent on him, outside the State of
Gujarat, the number of kilometres
travelled by him and by his spouse and

~ two other members of his family residing

with and dependent on him shall be

"counted seperately.
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3

Free transit
by air.

8B. The Leader of the Opposition may
undertake or perform - journey
alongwith co-traveller by air from the
nearest airport from his residence to and
froin any part of India on three occassions
in each year : =

Provided that difference between the fare
for journey by air and the fare for journey
by railway by first class or by second
class air conditioned, whichever is
~ higher, shall be borne by the Leader of

the Opposition.".

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART - IV

Acts of Gujarat Legislature and Ordinances promulgated and Regulations
made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 23™ March, 2005 is hereby published for general information.:-

S. 8. PARMAR,
Secretary 10 the Government of Gujarat,
Legislative and Parliamentary Affairs Department,

GUJARAT ACT NO. 23 OF 2005,
(First published, after having received the assent of the Governor in the
"Gujarat Government Gazette", on the 23rd March, 2005.
AN ACT

further 10 amend the laws relating to salaries and allowances of Members,
Speaker and Deputy Speaker of the Gujarat Legislative Assembly,
Mintsters and Leader of the Opposition.

It is hereby enacted in the Fifty-sixth Year of the Republic of India
as follows -~

1. (1) This Act may be called the Gujarat Salaries and Allowances Short title and
of Members, Speaker and Deputy Speaker of the Gujarat Legislative ommencement.

Assembly, Ministers and Leader of the Opposition Laws {Amendment) Act,
2005.

(2) It shall come into force on the 1% April, 2005.

2. The enactments specified in column 2 of the Schedulc shall be A“‘te'}d““"“ttc'{
amended to the extent and in the manner specified in column 3 of the said " aln enactments.

Schedule.
1W-Ex-23-1 23-1
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SCHEDULE

( See section 2 )

Extent of amendments.

Members' Salaries and

Allowances Act, 1960 .

(Guj.II of 1960).
Salaries to he

paid fo

Members and
consolidated

allowance.

No. Name of the
enactment. .-
1 2 3
1. The Gujarat I. For section 3, the following section shall be
Legislative Assembly . substituted, namely:-

“3. (1) There shall be paid to each Member during
the whole of his term of office, a salary per month at
the rate of minimum basic pay payable to a Class |
officer in the lower rung of the State Government.

{2}  There shall be paid to each Member
during the whole of his term of office per month, the
consolidated allowance on the aggregate amount of
the pay, cost of telephone charges, services of
personal assistant and postal and stationery charges
referred to in sub-section (1) of this section, sub-
section (2) of section 6A and sub-sections (2) and
(5A) of section 8 respectively, at the rate of
dearness allowance applicable to the employees of
the State Government.

Explanation.~ For the purpose of this sub-section,
‘dearness allowance' means the dearness allowance
as may be increased by the State Government from
time to time after the Ist April, 2005 but does not
include deamness allowance already declared prior to
the said date.”.

2. In section 4, in clauses (&) and (b), for the
figurcs "150", the figures "200" shall be substituted.

3. In scction 6A, in sub-scction (2), for the
figures "3,000", the figures "4,000" shall be
substituted.
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2. The Gujarat
Legislative Assembly
(Speaker and Deputy
Speaker) Salaries and
Allowances Act, 1960
(Guj.HI of 1960).

Guj. IF of 1965.

Dearness
allowance to
Speaker.

4.In section 8,--

(1)  in sub-section (2), for the figures
"2,400", the figures "3,000" shall be substituted;

(2)  in sub-section (5A), for the figures
"1,600", the figures "'3,000" shall be substituted.

1. In section 3, -

(1) for the figures "4,500", the figures
"10,000" shall be substituted;

{2)  the following proviso shall be added,
namely :-

"Provided that where the salary of the
Members of the Assembly increases by virtue of the
provisions of sub-section (1) of section 3 of the
Gujarat Legislative Assembly Members' Salaries
and Allowances Act, 1960, the salary to be paid to
the Speaker shall be increased in praportion to the
increase in the salary of the Member of the
Assembly.”.

2. In section 3A, for the figures "3,500", the
figures 7,000" shall be substituted.

3. After section 3A, the following new section
shall be inserted, namely :-

“3B. There shall be paid to the Speaker during the
whole of his term of office per month the dearness
allowance on the aggregate amount of the salary,
consolidated allowance and the conveyance
allowance referred to in sections 3, 3A and sub-
section (2} of section 5 respectively, at the ratc of
dearness allowance applicable to the employees of
the State Government.

Explanation.- For the purpose of this section,
'dearness allowance' means the deamess allowance
as may be increased by the State Government from
time to time after the 1st April, 2005 but does not
inchude deamess allowance already declared prior to
the said date.”.
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Gul. 1 of 1960,

Dearness
allowance to
Deputy
Speaker.

4, In section S5, in sub-section (2), for the

figures "3,000", the figures "4,000" shall be
substituted.

5. In section 10,-

) for the figures "4,500", the figures
"10,000" shall be substituted;

(2)  the following proviso shall be added,
namely :-

"Provided that where the salary of the
Members of the Assembly increases by virtue of the
provisions of sub-section (1) of section 3 of the
Gujarat Legislative Assembly Members' Salaries
and Allowances Act, 1960, the salary to be paid to
the Deputy Speaker shall be increased in proportion
to the increase in the salary of the Member of the
Assembly.”. '

6. In section 10A, for the figures "3,500", the
figures "7,000" shall be substituted.

7. After section 10A, the following new section
shall be inserted, namely :-

“10B. There shall be paid to the Depuly Spcaker
during the whole of his term of office per month the
dearness allowance on the aggregate amount of the
salary, consolidated allowance and the conveyance
allowance referred 1o in sections 10, 10A and sub-
section (3) of section 12C respectively, at the rate of
dearness allowance applicable to the employees of
the State Government.

Explanation.- For the purpose of this section,
'dearness allowance' means the deamess allowance
as may be increased by the State Government from
time to time  after the 1st April, 2005 but does not
include deamess allowance alrcady declared prior to
the said date.".
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3. The Gujarat Ministers'
Salaries and
Allowances Act, 1960
(Guj. V1of 1960).

Guj. 11 of 1960,

Dearness
allowance to
Ministers.

IV-EX-23-2

8. —In section 12C, in sub-section (3), for the
figures "3,000", the figures "4,000" shall be
substituted.

1. In section 3,-

(1) for the figures "4,500" occurring at
two places, the figures "10,000" shall be
substituted;

(2)  the following proviso shall be added,
namely :-

"Provided that where the salary of the
Members of the Assembly increases by virtue of the

- provisions of sub-section (1) of section 3 of the

Gujarat Legislative Assembly Members' Salaries

. and Allowances Act, 1960, the salary to be paid to
. the Minister shall be increased in proportion to the

increase in the salary of the Member of the
Assembly.”.

2. In section 3A, for the figures "3,500", the
figures "7,000" shall be substituted.

3. After section 3A, fhe foilowing new section
shall be inserted, namely :-

“3B. There shall be paid to each Minister during
the whole of his term of office per month the
dearness allowance on the aggregate amount of the
salary, consolidated allowance and the conveyance
allowance referred to in sections 3, 3A and sub-
section (2) of section 5 respectively, at the rate of
dearness allowance applicable to the employees of
the State Government. '

Explanation.- For the purpose of this section,
'dearness allowance' means the dearness allowance
as may be increased by the State Govenment from
time to time after the {st April, 2005 but does not
include dearness allowance already declared prior to
the said date.”. _ ‘

4, In section 5, in sub-section (2), for the
figures "3,000", the figures "4,000" shall be
substituted.
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Gu). I of 1960,

Dearness
allowance to
Deputy
Ministers.

5. In section 6,-

(1)  for the figures "4,500", the figures
"10,000" shall be substituted;

(2) the following proviso shall be added,
namely :- '

"Provided that where the salary of the
Members of the Assembly increases by virtue of the
provisions of sub-section (1} of section 3 of the
Gujarat Legislative Assembly Members' Salaries
and Allowances Act, 1960, the salary to be paid to
the Deputy Minister shall be increased in proportion
to the increase in the salary of the Member of the
Assembly.”.

6.  1In section 6A, for the figures "3,500", the

figures "7,000" shall be substituted.

q. After section 6A, the following new section
shall be inserted, namely :-

“6B. There shall be paid to each Deputy Minister

during the whole of his term of office per month the
dearness allowance on the aggregate amount of the
salary, consolidated allowance and the conveyance
allowance referred to In sections 6, 6A and sub-
section {2} of section 8 rospectively, at the rate of
dearness allowance applicable to the employees of
the State Govermment.

Explanation.- For the putpose of this section,
‘dearness allowance' means the dearness allowance
as may be increased by the State Government from
time to time after the 1st Apuil, 2005 but does not
include deamess allowance already declared prior tu
the said date.”

8. in secuon B, in sub-secfion (2}, for the

Shgares Y3000 the fisures "4,000"  shall be

sihstiintod,
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The Gujarat
Legislative Assembly
{Leader of the
Opposition) Salary
and Allowances Act,
1979 (Guj. 16 of
1979).

Guj. 11 of 1960,

Dearness
allowance to
the Leader of
Opposition,

1. In section 3,-

(1)  for the figures "4,500", the figures
"10,000" shall be substituted;

(2) thé following provise shall be added,
namely :- :

"Provided that where the salary of the
Members of the Assembly increases by virtue of the
provisions of sub-section (1) of section 3 of the
Gujarat Legislative Assembly Members' Salaries
and Allowances Act, 1960, the salary to be paid to
the Leader of Opposition shall be increased in
proportion to the increase in the salary of the
Member of the Assembly.”.

2. In section 3A, for the figures "3,500", the
figures "7,000" shall be substituted.

3, After section 3A, the following new section
shall be inserted, namely :-

“3B. There shall be paid to the Leader of the
Opposition during the whole of his term of office
per month the deamness allowance on the aggregate
amount of the salary, consolidated allowance and
the conveyance allowance referred to in sections 3,
3A and sub-section (2) of section 5 respectively, at
the rate of dearness allowance applicable to the
employees of the State Government.

Explanation.- For the purpose of this section,
'decamess allowance' means the dearness allowance
as may be increased by the State Government from
time to time after the 1st April, 2005 but does not
include deamness allowance already declared prior to
the said date.".

4. In section 5, in sub-section (2), for the
figures "3,000", the figures "4,000" shall be
substituted.

5. . In section 8, in sub-section (2), for the
figures 5007, the figures “1,000” shall be
substituted.

Government Central Press, Gandhinagar.
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PART 1V

Acts of Gujarat Legislature and Ordinances promulgated and

Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the Governor on
the 3™ March, 2017 is hereby published for general information.

K. M. LALA,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 2 OF 2017.

(First published, after having received the assent of the Governor, in the "Gujarat
Government Gazette”, on the 6™ March, 2017).

AN ACT

Jurther to amend the laws relating to Salaries and Allowances of Member:s,
Speaker and Deputy Speaker of the Gujarat Legislative Assembly, Ministers and
Leader of the Opposition.

It is hereby enacted in the Sixty-eighth Year of the Republic of India as follows:-
IV Ex.-2 2-1



2-2
Short title

and
commencement.

Amendment of
section 8 of Guj.
II of 1960.

Deletion of
sections 7 and
12E of Guj. III
of 1960.

Deletion of
section 10 of

Guj. VI of 1960.

Deletion of
section 7 of Guj.
16 of 1979.

Amendment of
section 12 of
Guj. 16 of 1979.

Repeal and
savings.

GUJARAT GOVERNMENT GAZETTE, EX, 06-03-2017
1. (1) This Act may be called the Gujarat Salaries and Allowances of Members,

Speaker and Deputy Speaker of the Gujarat Legislative Assembly, Ministers and
Leader of the Opposition Laws (Amendment) Act, 2017.

(2) It shall be deemed to have come into force on the 20™ December, 2016.

2. In the Gujarat Legislative Assembly Members’ Salaries and Allowances Act,
1960, in section §,-

(1) sub-section (5) shall be deleted;

(ii) Explanation (2) shall be deleted.

3. In the Gujarat Legislative Assembly (Speaker and Deputy Speaker) Salaries
and Allowances Act, 1960, section 7 and section 12E shall be deleted.

4. In the Gujarat Ministers’ Salaries and Allowances Act, 1960, section 10 shall
be deleted.

5. In the Gujarat Legislative Assembly (Leader of the Opposition) Salary and
Allowances Act, 1979, section 7 shall be deleted.

6. In the Gujarat Legislative Assembly (Leader of the Opposition) Salary and
Allowances Act, 1979, in section 12, in sub-section (2), clause (c) shall be

deleted.

7.(1) The Gujarat Salaries and Allowances of Members, Speaker and Deputy
Speaker of the Gujarat Legislative Assembly, Ministers and Leader of the
Opposition Laws (Amendment) Ordinance, 2016 is hereby repealed.

)
Gujarat Legislative Assembly Members’ Salaries and Allowances Act, 1960, the

Notwithstanding such repeal, anything done or any action taken under the

Gujarat Legislative Assembly (Speaker and Deputy Speaker) Salaries and
Allowances Act, 1960, the Gujarat Ministers’ Salaries and Allowances Act, 1960
or, as the case may, the Gujarat Legislative Assembly (Leader of the Opposition)
Salary and Allowances Act, 1979, as amended by the said Ordinance, shall be
deemed to have been done or taken under the said Acts as amended by this Act.

Government Central Press, Gandhinagar

[ PART IV

Guj. IT of 1960.

Guj. IIT of 1969.
-\

Guj. VI of 1960.

Guj. 16 of 1979.

Guj. 16 of 1979.

Guj. Ord. 8
of 2016.

Guj. II of 1960.
Guj. III of 1960.
Guj. VI of 1960.

Guj. 16 of 1979.
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the Govemor on
the 11" October, 2018 is hereby published for general information.

K. M. LALA,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 18 OF 2018.
(First published, after having received the assent of the Governor, in the

"Gujarat Government Gazette”, on the 12" October, 201 8).
AN ACT

further to amend the laws relating to salaries and allowances of
Members, Speaker and Deputy Speaker of the Gujarat Legislative
Assembly, Ministers and Leader of the Opposition.

It 1s hereby enacted in the Sixty-ninth year of the Republic of

India as follows:-

1. (D This Act may be called the Gujarat Salaries and Short title and
Allowances of Members, Speaker and Deputy Speaker of the Gujarat Scmmencement.
Legislative Assembly, Ministers and Leader of the Opposition Laws
(Amendment) Act, 2018.

(2) It shall be deemed to have come into force on the
22™ December, 2017.
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Amendment 2. The enactments specified in column 2 of the Schedule shall be
of certain amended to the extent and in the manner specified in column 3 of the
enactments. said Schedule.

SCHEDULE
( See section 2 )
No. Name of the Extent of amendments.
enactment.
1 2 3
1. The Gujarat |, For section 3, the following section shall be
Legislative  gybstituted, namely:-
Assembly
Members' Salariesto  “3. (1) There shall be paid to each
Salaries and bepaidto  Member during the whole of his
Adlowances Members  term of office, a basic salary per
ach 1960 and h at the rate of minimum basic
(Guj. I of dearness month &
1960). . pay payable to the Deputy Secretary
allowance.  of the State Government in
Sachivalaya.
(2) There shall be paid to each
Member during the whole of his
term of office per month, the
dearness allowance on the amount
of the basic salary referred to in
sub-section (1) at such rate as is
being paid to the employees of the
State Government from time to
time.”.
2. In section 4, in clauses (a) and (b), for the
figures "200", the figures "1,000" shall be
substituted.
3. In section 6A, for sub-section (2), the

following shall be substituted, namely:-

“(2) There shall be paid to every member a
sum of Rs.7,000 per month to meet with the
telephone expenses including that of the mobile
phone.”.

4, In section 8§,--

1) in sub-section (2), for the figures
"3,000", the figures "20,000" shall be substituted;

(2) in sub-section (5A), for the figures
"3,000", the figures "5,000" shall be substituted.
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2. The Gujarat |, For section 3, the following section shall
Legislative be substituted, namely:-

Assembly

(Speal;)egpztlnt; Salar;' “3.(1) There shall be paid to the

an -
aker 25 ¢
Speaker) P Speaker 25 % more basic salary per

month than the basic salary payable

Szll‘?;‘l:::;(: allowanzef to a Member of the Assembly by
Act, 1960 Speaker. virtue of the provisions of sub-
(Guj. ITI of section (1) of section 3 of the
1960). Gujarat  Legislative = Assembly
Members' Salaries and Allowances

Act, 1960.

(2)  There shall be paid to the
Speaker during the whole of his
term of office per month the
dearness allowance on the amount
of the basic salary referred to in
sub-section (1) at such rate as is
being paid to the employees of the
State Government from time to
time.”.

2. In section 3A, for the figures "7,000", the
figures "20,000" shall be substituted.

3. Section 3B shall be deleted.

4, In section 5, in sub-section (2), for the
figures "4,000", the figures "7000" shall be
substituted.

5. For section 10, the following section shall
be substituted, namely:-

Salaryand = «10_ (1) There shall be paid to the
dearness  Deputy Speaker 25 % more basic
allowance of o315y per month than the basic
Deputy  galary payable to a Member of the
Spealer. Assembly by virtue of the
provisions of sub-section (1) of
section 3 of the Gujarat Legislative
Assembly Members' Salaries and

Allowances Act, 1960.

(2) There shall be paid to the
Deputy Speaker during the whole of
his term of office per month the
dearness allowance on the amount
of the basic salary referred to in
sub-section (1) at such rate as is
being paid to the employees of the
State Government from time to
time.”.
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6. In section 104, for the figures "7,000", the
figures "20,000" shall be substituted.

7. Section 10B shall be deleted.
8. In section 12C, in sub-section (3), for the
figures "4,000", the figures "7,000" shall be
substituted.

3. The Gujarat 1, For section 3, the following section shall

Ministers'  be substituted, namely:-
Salaries and
Allowances  Salariesand 3. (1) There shall be paid to the

Act, 1960 dearness Minister 25 % more basic salary per
(Guj. VIof  ,iowance of month than the basic salary payable
1960). Ministers to a Member of the Assembly by

and virtue of the provisions of sub-
Ministers of section (1) of section 3 of the
State. Gujarat  Legislative Assembly
Members' Salaries and Allowances

Act, 1960.

(2) There shall be paid to the
Minister during the whole of his
term of office per month the
dearness allowance on the amount
of the basic salary referred to in
sub-section (1) at such rate as is
being paid to the employees of the
State  Government from time to
time.”.
2. In section 3A, for the figures "7,000", the
figures "20,000" shall be substituted.

3. Section 3B, shall be deleted.

4, In section 5, in sub-section (2), for the
figures "4,000", the figures "7,000" shall be
substituted.

5. For section 6, the following section shall
be substituted, namely:-

Salariesand 6 (1) There shall be paid to the

dearness Deputy Minister 25 % more basic

allowance of galary per month than the basic

Deputy  salary payable to a Member of the

Ministers. Assembly by virtue of the

provisions of sub-section (1) of

section 3 of the Gujarat Legislative

Assembly Members' Salaries and
Allowances Act, 1960.”.

(2) There shall be paid to the
Deputy Minister during the whole
of his term of office per month the
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The Gujarat
Legislative
Assembly
(Leader of
the
Opposition)
Salary and
Allowances
Act, 1979
(Guj. 16 of
1979).

deamness allowance on the amount
of the basic salary referred to In
sub-section (1) at such rate as is
being paid to the employees of the
State Government from time to
time.”.

6 In section 6A, for the figures "7,000", the

figures "20,000" shall be substituted.

7. Section 6B shall be deleted.

8. In section 8, in sub-section (2), for the
figures "4,000", the figures "7,000" shall be
substituted.

1. For section 3, the following section shall
be substituted, namely:-

Salaryand 3-(1) There shall be paid to the
dearness Leader of the Opposition 25 %
allowance more basic salary per month than

of Leader of the basic salary payable to a

Opposition. Member of the Assembly by virtue
of the provisions of sub-section (1)
of section 3 of the Gujarat
Legislative Assembly Members'
Salaries and Allowances Act,
1960.”.

(2) There shall be paid to the Leader
of the Opposition during the whole
of his term of office per month the
dearness allowance on the amount
of the basic salary referred to in
sub-section (1) at such rate as is
being paid to the employees of the
State Government from time to
time.”.

2. In section 3A, for the figures "7,000", the

figures "20,000" shall be substituted.

3. Section 3B shall be deleted.

4. In section 5, in sub-section (2), for the
figures "4,000", the figures "7.000" shall be
substituted.

5. In section 8, in sub-section (2), for the
figures “1,000”, the figures “10,000” shall be
substituted.
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and Regulations
made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 29" September, 2020 is hereby published for general information.

K. M. LALA,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 7 OF 2020.

(First published, after having received the assent of the Governor, in the "Gujarat
Government Gazette", on the 30" September, 2020).

AN ACT

further to amend the laws relating to salaries and allowances of
Members, Speaker and Deputy Speaker of the Gujarat Legislative
Assembly and of Ministers and Leader of the Opposition.

It is hereby enacted in the Seventy-first Year of the Republic of
India as follows: -
1. (1) This Act may be called the Gujarat Salaries and Allowances of  Short title and
Members, Speaker and Deputy Speaker of the Gujarat Legislative commencement.
Assembly, Ministers and Leader of the Opposition Laws (Amendment)

Act, 2020.
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Amendment
of section 3
of Guj. II of
1960.

Amendment
of sections 3
and 10 of Guj.
III of 1960.

Amendment

of sections 3

and 6 of Guj.
VI of 1960.
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(2) It shall be deemed to have come into force on the 8" April, 2020.

2. In the Gujarat Legislative Assembly Members’ Salaries and
Allowances Act, 1960, in section 3, after sub-section (1), the following

sub-section shall be inserted, namely:-

“(1A) Notwithstanding anything contained in sub-section (1), there
shall be paid to each Member 30 per cent less basic salary per month
for a period of twelve months commencing from the 1% April,

2020.”.

3. In the Gujarat Legislative Assembly (Speaker and Deputy Speaker)
Salaries and Allowances Act, 1960,-

(1) in section 3, after sub-section (1), the following sub-section shall be
inserted, namely:-

“(1A) Notwithstanding anything contained in sub-section (1), there
shall be paid to the Speaker 30 per cent less basic salary per month for a

period of twelve months commencing from the 1% April, 2020 .”.

(i1) in section 10, after sub-section (1), the following sub-section shall be
inserted, namely :-

“(1A) Notwithstanding anything contained in sub-section (1), there
shall be paid to the Deputy Speaker 30 per cent less basic salary per month

for a period of twelve months commencing from the 1% April, 2020 .”.

4. In the Gujarat Ministers’ Salaries and Allowances Act, 1960,-

(1) in section 3, after sub-section (1), the following sub-section shall be
inserted, namely:-

“(1A) Notwithstanding anything contained in sub-section (1), there
shall be paid to the Minister 30 per cent less basic salary per month for a

period of twelve months commencing from the 1% April, 2020 .”.

Guj. II of
1960.

Guj. III of
1960.

Guj. VI
of 1960.
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Guj. 16
of 1979.

Guj. Ord. 1
of 2020.

Guj. II of 1960.

Guj. III of 1960.

Guj. VI of 1960.
Guj. 16 of 1979.

(i1) in section 6, after sub-section (1), the following sub-section shall be
inserted, namely :-

“(1A) Notwithstanding anything contained in sub-section (1), there
shall be paid to the Deputy Minister 30 per cent less basic salary per
month for a period of twelve months commencing from the 1% April,

2020.”.

5. In the Gujarat Legislative Assembly (Leader of the Opposition) Salary
and Allowances Act, 1979, in section 3, after sub-section (1), the

following sub-section shall be inserted, namely :-

“(1A) Notwithstanding anything contained in sub-section (1), there
shall be paid to the Leader of the Opposition 30 per cent less basic salary
per month for a period of twelve months commencing from the 1% April,

2020.”.

6. (1) The Gujarat Salaries and Allowances of Members, Speaker and
Deputy Speaker of the Gujarat Legislative Assembly, Ministers and
Leader of the Opposition Laws (Amendment) Ordinance, 2020 is hereby

repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the Gujarat Legislative Assembly Members’ Salaries and Allowances
Act, 1960, the Gujarat Legislative Assembly (Speaker and Deputy
Speaker) Salaries and Allowances Act, 1960, the Gujarat Ministers’
Salaries and Allowances Act, 1960, or as the case may, the Gujarat
Legislative Assembly (Leader of the Opposition) Salary and Allowances
Act, 1979, as amended by the said Ordinance, shall be deemed to have

been done or taken under the said Acts as amended by this Act.
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Amendment
of section 3
of Guj. 16 of
1979.

Repeal
and
Saving.
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